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NATIONAL COMPANY LAW APPELLATE TRIBUNAL 

NEW DELHI 

 

COMPANY APPEAL(AT)(INSOLVENCY) NO.107 OF 2017 

(ARISING OUT OF ORDER DATED 20TH JUNE, 2017 PASSED BY NCLT, 

MUMBAI BENCH, MUMBAI IN C.P. NO.1104/I&BP/NCLT/MAH/2017) 

 

 
IN THE MATTER OF SECTION 10 OF INSOLVENCY AND BANKRUPTCY 

CODE, 2016 

 

Antrix Diamond Exports Pvt Ltd, 
407, Panchratna, Opera House, 
Mumbai-400 004                   Appellant 

 
Vs 

 
1. Bank of India, 

Opera House Branch, 

Mama Parmanand Marg, 
Hermesh House, Opera House, 

Mumbai-400004. 
 
2. Andhra Bank, 

Bharat Diamond Bourse Branch, 
Office # 4 E Tower, 
Bharat Diamond Bourse, 

Bandra Kurla Complex, 
Bandra (East), Mumbai-400051. 

 
3. Bank of Baroda, 

Opera House Branch, 

Modi Chambers, Opera House, 
Mumbai-400004. 

 
4. Allahabad Bank, 

International Branch, 

Office # 4, Ground Floor, 
Mittal Chambers, Plot No.228, 
Nariman Point, Mumbai-400021. 

 
5. Canara Bank, 

Overseas Branch, 
Canara Bank Building, 
C-14, G- Block, Bandra Kurla 

Complex, Bandra (East), 
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Mumbai-400051. 
 

6. Central Bank of India, 
Bharat Diamond Bourse Branch, 

B-2, Centre Core, BDB, 
BKC, G-Block, Bandra (East), 
Mumbai-400051. 

 
7. IDBI Bank Ltd, 

SP Corp. Branch, 

C-7, Trade Finance Dept, 
Opp. NSE, Bandra Kurla Complex, 

Bandra (East), 
Mumbai-400051. 

 

8. Indian Overseas Bank, 
New Marine Lines Branch, 

Merchant Chamber, 
New Marine Lines, 
Opp. S.N.D.T. College, 

Mumbai-400020. 
 
9. Punjab National Bank, 

ILACO House Branch, 
Sir P.M. Road, Fort, 

Mumbai-400001. 
 
10. State Bank of Bikaner & Jaipur, 

 Commercial Network Branch, 
 (CNW), 
 239, P.D. Mello Road, 

 Opp. GPO, Fort, Mumbai-400001. 
 

11.  Apple Diamond, 
102-C Wing, Shanti Enclave, 
Near Mira Road Station, 

Mumbai, Maharashtra. 
 

12.  M/s Bhairav Gems Pvt Ltd, 
Office No.B/246, 
Diamond Village, 

Dalgiya Sheri, Mahidharpura, 
Surat-395003, Gujarat. 

 

13.  Diamour, 
214, Panchratna, Opera House, 

Mumbai-400004, Maharashtra. 
 
14.  Dipti Gems, 
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BW-1060, 1st Floor, 
Bharat Diamond Bourse, 

Bandra Kurla Complex, 
Bandra (E), Mumbai-400051. 

Maharashtra. 
 
15.  M/s Diamour Jewels Pvt Ltd, 

214, Pancharatna 14, 
Mama Parmanand Marg, 
Opera House, Charni Road, 

Mumbai-400004 
Maharashtra. 

 
16.  Garima Exports, 

219, World Diamond Center, 

Hathfalia, Mahidharpura, 
Surat 395003, Gujarat. 

 
17.  Jagruti Gems, 

601/602, Aarambh Bldg, 

Dadabhai Road No.2, 
Opp gokalibai School, 
Vile Parle (W), Mumbai-400056, 

Maharashtra. 
 

18.  Ksuri Diamonds Pvt Ltd, 
6/1440-BSE, Thoba Sheri, 
Mahidharpura, Surat-395003. 

Gujarat. 
 
19.  Kakdiya Brothers, 

48, Mumbadevi Society, 
2nd floor, Block No.14, 

Kakadwadi, Khadilkar Road, 
Mumbai-400004, Maharashtra. 

 

20.  M/s Kumbh Gems, 
15-P, Pral Arcade, 

Tata Road No.1 & 2, 
Opera House, Mumbai-400004. 
Maharashtra. 

 
21.  Maniratnam Gems Pvt Ltd, 

6/2037, Papadwala Bldg, 

Office No.202, 2nd floor, 
Papadwala Bldg, Surat-395003 

Gujarat. 
 
22.  Megha Jewels, 
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1215, Chandani Chowk, 
Delhi-110006. 

 
23.  Monil Gems, 

Office No.126, Paras Centre, 
Opera House, Tara Road No.2, 
Mumbai-400004, Maharashtra. 

 
24.  N.J. Gems, 

EW-8012, Bharat Diamond Bourse, 

B.K.C. Bandra (East) Mumbai-400051. 
Maharashtra. 

 
25.  Parul Diamond, 

301/A, Amar Building, 

Tirupati Apartment, B.D. Road, 
Opp. Mahalaxmi Temple, 

Mumbai-395003, Gujarat. 
 
26.  Saroj Diamonds, 

11, Shakti Chambers, 
Rugnathpura Main Road, 
Surat-395003, Gujarat. 

 
27.  Shrenik Diamond Pvt Ltd, 

Office No.15, 
Upper Ground Floor, 
Diamond World Tower-B, 

Beside Princes Plaza, 
Varachha Road, Surat-395006 
Gujarat. 

 
28.  Shree Siddh Laxmi Diamonds, 

401, Royal Accord, 
Haridas Nagar, Borivali (West), 
Mumbai-400092, Maharashtra. 

 
29.  Shine Stone Diamonds, 

GW-6041/42, 6th Floor, 
Bharat Diamonds Bourse, 
G-Block, Bandra Kurla Complex, 

Mumbai-400051, Maharashtra. 
 
30.  Yash Overseas, 

6/1833, Parambhavan, 2nd Floor, 
Rear Side’s Cabin No.2, 

Bhojabhai No Tekro, 
Mahidharpura, Surat-395003 
Gujarat. 
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31.  Yogi Diam, 
12, Shakti Chambers, 

Raghunathpura, Main Road, 
Surat-395003, Gujarat. 

 
32.  Yovan Impex, 

105, Sagat Building, 1st floor, 

39, Dr. Deshmukh Lane, 
V.P. Road, Mumbai-400004. 

 

33.  Amit A Rana, 
10/1570, Ratanshankar, 

Master Ni Pol, Surat, Gujarat. 
 
34.  Anil B Rana, 

10/1570, Ratanshankar, 
Master Ni Pol, Chorasi Taluko, 

Surat, Gujarat. 
 
35.  Ashvin J. Doshi, 

Plot No.226, 1st Floor, 
Bhagunagar Society, Matawadi, 
L.H. Road, Surat, Gujarat. 

 
36.  Abhi K. Bharatiya, 

102, Dhamanwala Comp. 
Darshan Apart, Station Road, 
Lal Darwaja, Surat, Gujarat. 

 
37.  Ankit L. Khunt, 

D-104, Gopinathji Res. Ramchowk, 

Amroli, Surat, Gujarat. 
 

38.  Ankur N. Bharatiya, 
102, Dhamanwala Comp. 
Darshan Apart, Station Road, 

Lal Darwaja, Surat, Gujarat. 
 

39.  Ankit P. Kothari, 
101, Madhav Darshan Apt., 
Limbachiya Faliya, Katargam, 

Surat, Gujarat. 
 
40.  Bimal B. Rana, 

654-3, Sidhamata Na Mandir No 
Khancho, Kostafil Road, 

Surat, Gujarat. 
 
41.  Bhikhubhai F. Rathod, 
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41, Sufajini Chal, 
Badekha Chakla, Surat, 

Gujarat. 
 

42.  Bhavesh K. Maniya, 
52, Sai Krupa Soc., Bombay Market, 
Surat, Gujarat. 

 
43.  Bharat K. Nasriwala, 

305, Narshanal Plaza, 

Near Railway Station, 
Station Road, Surat, Gujarat. 

 
44.  Bipin T Khunt, 

145, Ishvar Krupa Soc., Punagam, 

Surat, Gujarat. 
 

45.  Dharamshi P. Maru, 
A-3145, Municipal Tenament, 
Gotalawadi, Katargam, 

Surat, Gujarat. 
 
46.  Dinesh R. Patel, 

70, Kolivad, Parvatgaon, Surat, 
Gujarat. 

 
47.  Fakirbhai R Rathod, 

41, Sufajini Chal., Badekha  

Chakla, Surat, Gujarat. 
 
48.  Govind P. Bhagat, 

7/15/52, Kunbhar Sheri, Galemandi, 
Surat, Gujarat. 

 
49.  Hemant A Rana, 

10/1570, 

Ratanshankar Master Ni Pol, 
Chorasi Taluko, 

Surat, Gujarat. 
 
50.  Hitesh C Rana, 

1, Gol Vala Apart., 
Near Shubham Hospital, 
Navsari Bazar, Surat, 

Gujarat. 
 

51.  Hitesh N. Bharatiya, 
102, Dhamanwala Comp. Darshan apart., 
Opp. Hotel Aakash, 
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Station Road, Lal Darwaja, 
Surat, Gujarat. 

 
52.  Jignesh D. Desai, 

13, Green Park, Varachha Road, 
Surat, Gujarat. 

 

53.  Jigar M Roliya, 
303, Bileshwar Palace, 
Atargam Darwaja, 

Surat, 
Gujarat. 

 
54.  Kanhaiyalal K. Mehta, 

404, Ambar Palace, Nanpura, 

Surat, Gujarat. 
 

55.  Pappu F. Rathod, 
41, Sufajini Chal., 
Badekha Chakla,  

Surat, Gujarat. 
 
56.  Pratik P. Doshi, 

306 Kundan Apartment, 
Subhash Chowk, Gopipura, 

Surat, Gujarat. 
 
57.  Piyushbhai R. Doshi, 

306, Kundan Apartment, 
Shubhash Chowk, 
Gopipura, 

Surat, Gujarat. 
 

58.  Rahul B. Purohit, 
B-404, Ratnakar Apart., 
Desai Faliya, Katargam, 

Surat, 
Gujarat. 

 
59.  Rajesh L. Khunt, 

5, Shivampark Soc., Ved Dabhol, 

Near Govindji Hall, 
Surat, 
Gujarat. 

 
60.  Rasikbhai N. Saliya, 

83, Panchvati society, 
Singanpur Road, 
Singanpor, 
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Surat, Gujarat. 
 

61.  Rameshbhai P. Senava 
10-2588, Bhagatalav, Surat, 

Gujarat. 
 
62.  Santosh Tarde, 

102, Ramdev Apartment, 
Prabhunagar Soc-1, Katargam, 
Surat,  

Gujarat. 
 

63.  Umesh K. Maniya, 
52, Sai Kripa Society, 
Punagam,  

Surat, Gujarat. 
 

64.  Vidhi Diamond, 
C/6, Diamond Appt., Varachha, 
Surat,  

Gujarat. 
 
65.  Vinod R. Patel, 

18, Nogama Main Road, 
Mandavi, 

Surat, 
Gujarat.        Respondents 

 

  

For Appellant:-Mr  Amit Vyas, Mr Monish Panda, Ms Deepti Bhardwaj, Advocates 

 
For Respondents: -  Mr.V. Seshagiri, Mr Anchit Tripathi, Ms Anushka 

Sharma, Mr. Rachit Kumar, Advocates    
 

JUDGMENT 

 
SUDHANSU JYOTI MUKHOPADHAYA, J.  

 M/s Antrix Diamond Exports Pvt Ltd (corporate applicant) preferred an 

application under Section 10 of the Insolvency & Bankruptcy Code, 2016 

(hereinafter referred to as the ‘I&B Code”) for initiation of corporate insolvency 

process in respect of it.  The Adjudicating Authority (National Company Law 

Tribunal), Mumbai Bench, Mumbai vide impugned order dated 20th June, 2017 
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in CP No.1104/I&BP/NCLT/MAH/2017 rejected the application on the grounds 

mentioned therein.  

2. The corporate applicant has challenged the impugned order mainly on the 

ground that the Adjudicating Authority has relied on facts which are not relevant 

for adjudication of an application under Section 10 of the I&B Code.                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                             

3. On plain reading of the impugned order dated 20th June, 2017 it is clear 

that the application was preferred by the corporate applicant in the requisite 

form giving details of corporate debtor(s), creditors and other factors as required 

under Section 10 of the ‘I&B Code’ read with Form-6 of the Insolvency and 

Bankruptcy (Application to Adjudication Authority) Rules, 2016.  The application 

is complete.  The Adjudicating Authority has also accepted the same and 

observed as follows:  

“Though the facts of the case fulfil the requirement for initiating a 

Resolution Process by a Corporate Debtor to salvage whatever can be 

secured and the liability of the creditors liquidated at the earliest, 

as also to ensure that its assets do not fell into disarray, what is 

noted is that to avail the loan/credit facilities from the Banks, the 

Corporate Debtor has offered not only its immovable properties as 

securities, but also the personal guarantees of its Directors and 

others, mortgaging several immovable properties in favour of the 

Banks, apart from fixed deposits and hypothecation of the stock in 

trade.” 

4. At paragraph 6 of the impugned order while the Adjudicating Authority 

referred names of 10 Banks which formed the ‘Joint Lender Forum’ of the 

Financial Creditors to whom the corporate debtors owe more than Rs.428 crores, 
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names of 12 individual personal guarantors have been mentioned therein.  Apart 

from the same the securities offered by the corporate applicant has been noticed 

and recorded at paragraphs 6 of the impugned judgement.   

5. The Adjudicating Authority has also noticed the list of ‘operational 

creditors’ other than ‘financial creditors’.  However, in spite of the same the 

Adjudicating Authority has rejected the claim on the grounds as mentioned at 

para 8 of the impugned order and quoted below: 

“8. Given the aforesaid facts, it appears that the Corporate Debtor 

is eager to sound its own death knell, presumably to scuttle the 

proceedings before SARFAESI as the consequential moratorium 

imposed u/s 14 of the Code on admission of this Petition would 

automatically stay/stall the proceedings vide which the personal 

properties offered as securities are not enforced or taken possession 

of.  The admission of the Petition shall have a serious impact on the 

Financial Creditors who have already set the wheel in motion to 

secure their debts.  The apprehension, or rather certainty, of taking 

away the physical possession of their valuable properties and being 

dispossessed appears to be the motivation for the Corporate Debtor 

to approach this Tribunal under the Code, rather than ensuring 

Resolution of their debts or seeking a turnaround of the Corporate 

Business.  There is no explanation as to why the FDRs have not been 

liquidated to reduce the liability towards the Banks.  To stay the 

repossession of immovable properties by Banks by resorting to the 

provision of Section 10 of the Code would clearly be an abuse of the 

process of law to which this Bench certainly cannot be a party to.  It 
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is not sufficient just to meet the requirements under sec. 10 of the 

Code which would automatically entitle the Corporate Debtor to 

initiate such proceedings.  The Adjudicating Authority has to 

consider the merits of each case and see beyond what meets the eye, 

and only after due application of mind, consider the case on its 

merits.” 

6.  Learned counsel appearing on behalf of the corporate applicant submitted 

that the unrelated facts cannot be looked into by the adjudicating authority while 

considering the application under Section 10 of I&B Code.  

7. However, according to learned counsel for the respondent, financial 

creditors proceeding under SARFEASI Act having initiated by ‘financial creditor’, 

the appellant preferred the application under Section 10 to scuttle such 

proceedings by obtaining an order of moratorium under section 14 of the I&B 

Code. 

8. Similar issue fell for consideration before this Appellant Tribunal in “M/s 

Unigreen Global Pvt Ltd Vs PNB & Others, Company Appeal (AT) (Insolvency) 

No.81/2017” wherein this Appellate Tribunal vide its judgement dated 

01.12.2017 held as follows: 

“21. In an application under Section 10, the ‘financial creditor’ 

or ‘operational creditor’, may dispute that there is no default or 

that debt is not due and is not payable in law or in fact.  They 

may also oppose admission on the ground that the Corporate 

Applicant is not eligible to make application in view of 

ineligibility under Section 11 of the I & B Code.   The Adjudicating 

Authority on hearing the parties and on perusal of record, if 
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satisfied that there is a debt and default has occurred and the 

Corporate Applicant is not ineligible under Section 11, the 

Adjudicating Authority has no option but to admit the 

application, unless it is incomplete, in which case the Corporate 

Applicant is to be granted time to rectify the defects. 

22. Section 10 does not empower the Adjudicating Authority to 

go beyond the records as prescribed under Section 10 and the 

information as required to be submitted in Form 6 of the 

Insolvency and Bankruptcy (Application to the Adjudicating 

Authority) Rules, 2016 subject to ineligibility prescribed under 

Section 11.  If all information are provided by an applicant as 

required under Section 10 and Form 6 and if the Corporate 

Applicant is otherwise not ineligible under Section 11, the 

Adjudicating Authority is bound to admit the application and 

cannot reject the application on any other ground. 

 

 

23. Any fact unrelated or beyond the requirement under I & B 

Code or Forms prescribed under Adjudicating Authority Rules 

(Form 6 in the present case) are not required to be stated or 

pleaded.  Non-disclosure of any fact, unrelated to Section 10 and 

Form 6 cannot be termed to be suppression of facts or to hold that 

the Corporate Applicant has not come with clean hand except the 

application where the ‘Corporate Applicant’ has not disclosed 

disqualification, if any, under Section 11.  Non-disclosure of 
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facts, such as that the ‘Corporate Debtor’ is undergoing a 

corporate insolvency resolution process; or that the ‘Corporate 

Debtor’ has completed corporate insolvency resolution process 

twelve months preceding the date of making of the application; 

or that the corporate debtor has violated any of the terms of 

resolution plan which was approved twelve months before the 

date of making of an application under the said Chapter; or that 

the corporate debtor is one in respect of whom a liquidation order 

has already been made can be a ground to reject the application 

under Section 10 on the ground of suppression of fact/not come 

with clean hand. 

xxx 

25. Similarly, if any action has been taken by a ‘Financial 

Creditor’ under Section 13(4) of the SARFAESI Act, 2002 against 

the Corporate Debtor or a suit is pending against Corporate 

Debtor under Section 19 of DRT Act, 1993 before a Debt Recovery 

Tribunal or appeal pending before the Debt Recovery Appellate 

Tribunal cannot be a ground to reject an application under 

Section 10, if the application is complete.  

26. Any proceeding under Section 13(4) of the SARFAESI Act, 

2002 or suit under Section 19 of the DRT Act, 1993 pending before 

Debt Recovery Tribunal or appeal pending before Debt Recovery 

Appellate Tribunal cannot proceed in view of the order of 

moratorium as may be passed.  

xxx 



14 
 

Company Appeal (AT) (Insolvency) No.107/2017 

 

28. In a case where a winding up proceedings has already been 

initiated against a Corporate Debtor by the Hon’ble High Court or 

Tribunal or liquidation order has been passed in respect of 

Corporate Debtor, no application under Section 10 can be filed by 

the Corporate Applicant in view of ineligibility under Section 11(d) 

of I & B Code, as quoted below: 

“11.  Persons not entitled to make application - The 

following persons shall not be entitled to make 

an application to initiate corporate insolvency 

resolution process under this Chapter, 

namely:—  

(a)  a corporate debtor undergoing a corporate 

insolvency resolution process; or  

(b)  a corporate debtor having completed corporate 

insolvency resolution process twelve months 

preceding the date of making of the application; 

or  

(c) a corporate debtor or a financial creditor who 

has violated any of the terms of resolution plan 

which was approved twelve months before the 

date of making of an application under this 

Chapter; or  

(d) a corporate debtor in respect of whom a 

liquidation order has been made.  

 Explanation.— For the purposes of this section, a  
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corporate debtor includes a 

corporate applicant in respect of 

such corporate debtor.” 

 

xxxx 

32. In view of the provisions aforesaid, we hold that, if any 

winding up proceeding has been initiated against the Corporate 

Debtor by the Hon’ble High Court or Tribunal or liquidation order 

has been passed, in such case the application under Section 10 

is not maintainable.  However, mere pendency of a petition for 

winding up, where no order of winding up or order of liquidation 

has been passed, cannot be ground to reject the application 

under Section 10.  

9. In the present case we find that the Adjudicating Authority has noticed 

extraneous factors unrelated to Corporate Insolvency Resolution Process 

which are not required to be disclosed in terms of Section 10 of I&B Code or 

Form 6. 

10. It is not the case of the ‘Financial Creditor’ (Respondent) that a winding 

up proceeding under the Companies Act or liquidation proceeding under the 

I & B Code has been initiated against the Corporate Debtor.  Therefore, we 

hold that the Corporate Applicant is eligible to file application under Section 

10, there being a debt and default. 

11. For the reasons aforesaid, the impugned order dated 20th June, 2017 

passed in CP No.1104/I&BP/NCLT/MAH/2017 cannot be upheld and is 

accordingly set aside.  The case is remitted back to the Adjudicating Authority 
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for admission of the application under Section 10, if the application is otherwise 

complete.  In case it is incomplete, the Adjudicating Authority will grant time to 

the appellant to remove the defects. 

12. The appeal is allowed with aforesaid observation. However, in the facts and 

circumstances of the case there shall be no order as to cost. 

 

 

 

 (Justice S.J. Mukhopadhaya) 
Chairperson 

 

 

 

(Justice Bansi Lal Bhat) 

Member (Judicial) 

New Delhi 

12.01.2018 
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